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3meer/ ORDER

Per Bench :

This is an appeal filed by the assessee against the order dated
17.10.2024, passed u/s.143(3) r.w.s.144C(13) read with Section 144B of
the Act by the Assessing Officer, Assessment Unit, Income Tax Department
passed in DIN No.ITBA/AST/S/143(3)/2024-25/1069739762(1) for the
assessment year 2021-2022.

2. Shri Hitesh Goyal, AR appeared on behalf of the assessee. Shri
Praveen Kishore, CIT-DR appeared on behalf of the revenue.

3. The assessee has filed an adjournment application wherein it is
mentioned that the assessment is time barred and the assessee is relying
upon the judgment of the Hon’ble Bombay High Court in the case of Shelf
Drilling Ron Tappmeyer Limited Vs. ACIT, passed in W.P.N0.2340 of 2021.

In the adjournment application he has also mentioned that the issue is now
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pending before the Hon’ble Supreme Court and he desires an adjournment
to await the decision of the Hon’ble Supreme Court. One Shri Hitesh Goyal,
CA/AR represented on behalf of the assessee and he has represented
through virtual hearing without proper uniform as prescribed. As the
counsel was not in the proper uniform, the adjournment application was
rejected and the appeal was taken up for disposal.

4, When the CIT-DR was called for hearing but it was found that the Id.
CIT-DR was also absent. Consequently, left with no other alternative, the
Bench has proceeded to dispose off this appeal on the basis of facts and
circumstances available in the file.

5. A perusal of the assessment order shows that he has relied upon the
DRP’s order passed u/s.92CA(3) of the Act, dated 18.10.2023. A perusal
of the order of the Id. DRP shows that the Id. DRP has given notice of
hearing to the assessee and the assessee has also given replies to the
various issues. However, a perusal of the order of the |d. DRP, does not
show any reasons having been given by the Id. DRP in regard to the
explanations provided by the assessee. The same is also in regard to the
TPO. The TPO’s order is dated 18.10.2023 and the DRP’s order is dated
09.09.2024. As the explanation given by the assessee has not been
adjudicated upon point-wise by the Id. DRP, the issues in this appeal are
restored to the file of the Id. DRP for passing a speaking order after

providing sufficient opportunity of being heard to the assessee.
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6. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 19/05/2025.
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